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Learned counsel heard. 
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the claims of the appi icants who are holders of temporary 
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directions were made in the case:- 

However, despite verification the arrears have 
not been released. Ends of justice would 	be 
met, the present OA is disposed of at this stage 
by directing the respondent No.2 is treat the 
present OA as representation of the applicants 
and their greances be enqured into by 

	

respondent Nu. 2 and Iiecessary 	un may be 
taken to disbrse the arrears of wages to the 
applicant, 	if 	is  permissible and not already 
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* 	 paid, in accordance with rule and directions 
within apeodof two months from the date of 
receipt of this uruer. 
Learned counsel of the applicant stated that 

respondents have caused inordinate delay in compliance of 

the directions of this court. He stated that respondents 
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hand an officer of the respondents states that permission 

the L- 11 	C-. 	 L.. -..-.... may 	be 	acur uu 	u 	i jar 	u I I I I or 	LI 	eat , 

however, in the compliance affidavit respondents have 

stated that paid vouchers UptO 12/36 have been destroyed 
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We have considered the documents produced by the 
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respondents. it is observed that respondents have passed 
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it is stated that the arrears for 1982-1990 could not be 

paid as the applicant had raised claims for the first 
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dated 16.7.1962 have also been brought to our notice 
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intentional nor delibrate. We find that respondents have 
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established. 	The C.P. is dismissed and notices to the 
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liberty to challenge Annexure R-i order as per law. 
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